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Shri S. M. Banerjee: That is true, 
Sir, but there has been delay. 

Mr. Speaker: Well, if there was any 
trouble, certainly it has been called 
. ·off. The hon. Member must be glad 
about the strike having been called 
of!. 

Shri T. B. Vittal Rao (Khammam): 
But it has taken 25 days for making 
the statement. 

Shri S. M. Banerjee: It has become 
a story! 

Shri Abid Ali: This matter is within 
the State sphere. It is not within 
the Central sphere. Wht'n I asked 
the State to supply me the informa-
tion, they said that the matters were 
under negotiation. As soon as nego-
tiations were completed, the strike 
was called off. 

Mr. Speaker: We are happy in this 
matter. 

12.05 hrs. 

STATEMENT RE: FINANCE MINIS-
TER'S REPLY TO GENERAL DIS-
CUSSION ON BUDGET (GENERAL) 

Shri V. P. Nayar (Quilon): I make 
this statement, in order to clear cer-
tain misunderstandings created in the 
minds of Members, by the Finance 
Minister in hi!; concluding speech on 
the budget on the 10th March, in 
reply to certain criticisms made by 
me, in the general discussion on the 
budget. 

In my speech, 1 had pointed out 
certain restrictive conditions imposed 
. in lSome of the U.S. loans, which 
affected India's national honour and 
self-respect. In his . reply to my 
criticism, the Finance Minister deli-
berateJy ~ re  certain facts and 
even ...... 

Hr. Speaker: Why this language-
"deliberately suppresaed"? I do not 
want .ouch a language to be used 
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either by a Member against a Minis-
ter or by a Minister against a Member. 

Shri V. P. Nayar: I am only using 
what 1 wrote to you. The FinBDCe 
Minister called me· 'ungrateful' . 

Mr. Speaker: He need not use thoee 
words as far as possible. 

Shri V. P. Nayar: It is a prppared. 
statement, and I cannot take out the 
words ..... . 

Mr. Speaker: The hon. Member may 
omit those words. 

Shri V. P. Nayar: The Finance 
Minister even went to the extent of 
suggesting things in order to score 
debating points. 

Mr. Speaker: Even that is bad. 

Shri Narasimhan (Krishnagiri): In 
cases like this, when a Member by 
way of an pxplanation comes out later 
with a statement, is it not the prac-
tice or is it not desirable that a copy 
is given to the Speaker befpre-hand? 

Shri V. P. Nayar: I have done it. 
I do not give explanation. The hon. 
Member knows how to give! 

Mr. Speaker: I do not know how it 
escaped my notice this time. In such 
cases, where any hon. Member or a 
ini t~r wants to correct a statement, 
they hand me a copy and I pass it 
on to the other side so that both of 
them may know the position. Here, 
I am sorry; I shall be a little more 
careful in the future. 

Shri V. P. Nayar: May I submit, Sir, 
that I have not used here even a 
single word or expression which I 
have not used in the letter which I 
sent to you? 

Mr. Speaker: Even then, it is bad. 

Shri V. P. Nayar: The facts in ques-
tion are of such vital i orta~e to 
our country, and especially its fdture 
that I feel it my duty to clear me 
misUrnderstandings thus created by 
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the Finance Minister in his attempt 
to defend the loans in question which 
as on 31st November, 1959, had 
e1C.ceeded a sum of Rs. 565 crores. 

J "flc'I contended that one of the 
D.L.F. agre!'ments had a provision by 
which India was forbidden to use the 
loan funds for purchases on global 
1enders and I had also quoted t,he 
relevant article of the agrepment res-
tricting our purchases to areas men-
tioned in code 99 of the I.C.A. Geo-
graphic Code. The Finance Minister 
~ re  this point thus: 

"The difficulty was that he did 
Dot know what the code book 
was. Therefore, he drew all sorts 
of infer"Tlce from it. But the 
Geographic code book is h"re and 
we know what it is. Code 99 
says that the area is world-wide; 
that means there should be global 
tenders. If only he had known 
that he would not have made that 
criticism which was absolutely 
unjustified". 

The ('opy of the above code book 
dated lst July, 1959, which was not 
i.n thf' Library when I made the 
"pC'ech, but which has now been 
obtainl'd has code 99 detailed thus: 

"99. World-wide (free world). 
Any ('ountry in t ~ world except 
those listed under Codes 156. 180 
and 435, and the participating 
country itseH-

that is India-

"when used as a possible source 
cd purchases". 

Code 158 is UDDR, code 180 is with 
regard to all east European countries, 
and code 435 is China (mainland). 

Ik. Speaker: Whenever an hon. 
Member points out an error in the 
6ltatement of any other hon. Member, 
J will give an opportunity to the hon. 
Member, who is alleged to have malSe 
• mistake, to correct it and it he does 
not do so, I give an opportunity to 

GeneJ'al Dia-
cussion on 
Budget 
(Gene1'al) 

the other llon. Member to correct it. 
This is not an occasion where once 
again a speech ought to be made justi-
fying what he did. All that he cBD 
Bay is, "This is what the hon. Minister 
said and this is the correction". More 
than that, the hon. Member cannot 
make a speech. 

Shri V. P. Nayar: Sentence by 
sentence I want to contradict what 
the hon. Minister said. 

Mr. Speaker: That is not necessary. 
He should only say, these are the mis-
takes and these are the correctiolUl. 

Shri V. P. Nayar: I have examined 
the rules and your directions also. It 
refers only to making a statement 
which is distinguished from placin, 
a statement on the Table of the House, 
as we find every day the hon. Minis-
ters do. I have made it as brief as 
I can. It is a very important subject 
and it covers a sum of Rs. 565 croroe. 
I am only correcting the statement. 

Mr. Speaker: He must only say, 
these are the mistakes and these ar. 
the corrections. 

Shri V. P. Nayar: If with the know-
ledge of Code 99, the Finance Minister 
made the statement referred to, I 
submit that the only possible infer-
ence would be that he wanted to keep 
certain facts away from the House. 

Mr. Speaker: All that is irrelevant. 
What is the correction? 

Shri V. p. Nayar: The correction is,' 
Code 99 does define the area 

Shri Narasimhan: On a point of 
order. 

Mr. Speaker: No. I shall manag' 
it myself. Let him sa,., this is the 
statement he has made and this is the 
correction. That is all which need be 
done now. Further, saying that this 
is honest, that is dishonest, etc.-those 
things do not arise. An expression of 
oplDlon i's not called for. Otberwiae, 
I would not allow it. Under the rilles, 
he has ,ot a ri,ht to correct the 
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Itatement, but beyond that, he is not 
entitled to make any other observa-
tions regarding what has been said. 

Sbri Narasimhan: Why not give a 
copy to you, Sir, beforehand and then 
proceed? 

Sbri V. P. Nayar: I have sent 
a letter to you, Sir, and I have sent a 
copy of that letter to the Finance 
Minister also. 

Mr. Speaker: I have got his letter. 

Shri Shree Narayan Das (Dar-
bhanga): May I know whether the 
hon. Member is entitled to make a 
statement which has not been received 
by the Speaker beforehand? (Inter-
ruption). 

Shri Narasimhan: He can do it 
tomorrow. 

Shrimati Renu Chakravartty (Basir-
hat): Why shculd he do it tomorrow? 
Uncomfortable truths have come out. 

Shri V. P. Nayar: I contend, there-
fore, that the provisions of the geo-
graphic code had restricted the areas 
of purchase .... , 

Mr. Speaker: Has the hon. Member 
lent me a copy of the statement? 

Shri V. P. Nayar: I have sent you 
a long letter. I am not raising any 
point which is not contained in that 
letter. 

Mr. Speaker: I am not gOing to 
allow. 

Shri V. p. Nayar: Where is it stated, 
Sir, that you want the statement? 

The MiDister 01 Finance (8hrl 
Morarji Desal): I have lot a copy of 
that letter. It was not this. 

Mr. Speaker: Let him send me a 
copy of the statement and let me look 
into it. I am entitled to say about the 
language also and what are the points 
which have to be corrected and what 
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is the correction. This is all that 
ought to be done. I never wanted a 
statement of this kind to be made. J 
was under the impression that the 
statement has been sent to me. Bu' 
ina ~rtent  it has escaped m, 
notice:- Now it is clear that the state-
ment has not been sent to me. The 
only point is, if he has written a 
letter and I have asked him to send 
the statement, he must have sent the 
statement. He has said enough aboul 
this matter. Let us proceed. 

Shri V. P. Nayar: I have sent yo. 
a letter in which I have placed three 
or four points. I do not want to raise 
a single point outside that. 

Mr. Speaker: Let him send the 
correction-to me; I will look into it. 

Shri V. p. Nayar: I had also repre-
sented to you that there will be no 
more occasion to raise this point and 
seek a clarification. I am relying onI, 
on certain documents; I do not Say 
anything offhand. 

Mr. Speaker: Let him send to me 
the points which he wants to be 
corrected and also the corrections. I 
shall go through them. They have 
not been sent to me. 

Sbri V. P. Nayar: They have been 
sent. Kindly check it up, Sir. I have 
sent a letter running to three typed 
pages. I have not sought to raise a 
single point outside that. 

Mr. Speaker: I shall look into it 
and call him again. 

Sbri Morarjl Desai: He has already 
made the allegations, and it is better 
that I explain what it is. I don't 
mind; I am ready with it. 

Sbrl Nap Reddy (Anantapur): He 
has not yet finished his statement. 
The hon. Minister cannot speak now. 

Shri H. N. Makerjee (Calcutta-
Central): Sir, I only came lately and 
I discovered in the Order Paper that 
under your direction, a certaln hoD. 
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Member, Shri V. P. Nayar, was to 
make a statement. Normally, I should 
mke it, that before YOU give the direc-
tion for inclusion of this item, you 
would have had this statement sent 
to you and taken whatever steps were 
necessary before the matter was 
placed on the Order Paper. We have 
come to Parliament and we are pr.-
. pared to listen to a statement which 
under your authorisation is going to 
be made. But we are having all 
kinds of interruptions from all sides 
of the House. If you desire that the 
iitatement should a«ain be scrutinised 
by you and that the statement should 
go to the Finance Minister and he 
iihould also have his say in regard to 
that matter, you can tell us, so that 
we can be spared all this trouble of 
having to listen to an interrupted 
proceeding. What I do not under-
• tand is, on the Order Paper there is 
an item that a certain hon. Member 
is to make B statement and when he 
gets up to make that statement, all 
kinds of extraneous matters come up. 
I am very sorry to have to say it 
here. 

Mr. Speaker: Is he reading only 
the letter that he wrote to me? 

Shri V. P. Nayar: I shall not raise 
any point outside that. I shall not 
use the expressions which I have used 
in that letter. I know I have used 
the expression in that letter that the 
Finance Minister has been guilty 
·of .... 

Mr. Speaker: He need not repeat 
all that. Is he reading only that 
letter? 

Shri V. P. a ar~ Reading that 
letter is no good. That was intended 
to be a letter, but this is intended to 
be a statement to convey information 
to the House. 

Mr. Speaker: Let him give me a 
copy of the statement and I will call 
him tomorrow. 

8hr1 V. P. Nayar: Yes, Sir. 
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Mr. Speaker: It is true; Shri 
Mukerjee says I have included it in 
the Order Paper. I am not going to 
deny him the privilege of making a 
statement here to correct what accord-
ing to him is wrong. I have merely 
received a copy of the letter and not 
the statement. Usually the statement 
is sent to me, so that I might find it 
out and instead of being taken by 
surprise here, I can allow such portions 
as can be given out on the floor of 
the House. Therefore, nothing is lost. 
I would like to have a copy of the 
statement. I will call him again 
tomorrow. This is only adjourned till 
tomorrow. 

Shri H. N. MakerJee: I think it is 
only fair that the Finance Minister 
also had a copy of the statement; so 
that he can give his answer, if he 
has got any . 

Mr. Speaker: Let him give me a 
copy of the statement. 

Shri V. P. Nayar: If I have not 
submitted a copy of the statement to 
you earlier, it is only because although 
I contacted several officials and 
although I made some personal request 
to you, I was not required to give 
the statement. 

Mr. Speaker: I am sorry. 

Shri V. P. Nayar: I had taken parti-
cular care that a copy of the letter I 
wrote to you was sent on the same 
day to the Finance Minister. I shall 
give a copy to you and you may do 
whatever corrections you think are 
necessary, but I want it to be read. 

8hri Morarji Desai: He had already 
sent a letter to you a copy of which 
was sent to me. I had also heard 
from you about this matter and I had 
replied to it too. This is the letter 
that he has sent and the points ar .. 
there. But what he has included 
today is the criticism of this. That it 
the only part of it. 

8hrl Nact Rec1.dy:. It ilf not the 
criticism; it is an explanation of the 
points. 
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Shrl Morarji Desai: Call it expla-
nation or by whatever name you like. 
But the damage is already done. What 
he has said today will already go to 
the Press. It is, therefore, necessary 
that I shall be enabled to speak about 
it today. Let it not be adjourned; 
let him say whatever he wants and 
let him finish it today. 

Ch. Ranbir Singh (Rohtak): The 
Finance Bill had already been adopted 
by the House and he is making a 
fresh speech now. 

Mr. Speaker: The hon. Member 
does not follOW. 

Some Bon. Members: On a point of 
order. 

Mr. Speaker: Can this go on like 
this? I am not going to hear any 
more points of order. The question 
is, when an hon. Minister or an hon. 
Member makes a statement and 
another hon. Member challenges that 
statement, it is open to that hon. 
Member to say that "My statement 
is correct and his is incorrect". To 
that extent I allow. Then he must 
indicate to me the points which 
according to him are correct and the 
incorrect statements made by the 
other side. He should send me a copy 
of the statement he wants to make. 
In all these things, he should confine 
himself only to pointing out the mis-
takes and how those are mistakes. 
Beyond that, no criticism is to be 
made. It is not another speech. I 
agree; we are not having a fresh 
speech now regarding the Finance 
Bill. Only the corrections have to be 
pointed out. 

I wanted to be on the safer side 
and I wanted Shri Nayar to give me 
• copy of the statement. But inasmuch 
as the hon. Finance Minister feels 
that this may go on now, he may go 
on, omit such observations and 
conclude. 

Dr. Ram Subhar Singh (Sasaram): 
It will be a wrong precedent. 
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Shri P. R. Patel (Mehsana): On a 
point of order. The hon. Member reids 
a statement, a copy of which has not 
been given to the Chair and to the 
hon. Minister, and the hon. Minister 
says "whatever the statement may be, 
he may be allowed to read; I will 
give my explanation". So, my point 
of order is this, that whatever be the 
statement, whatever be the reply by 
the hon. Minister, whatever be the 
sense of the House, whether under 
the rules such a statement can be 
allowed to be read. If it cannot be 
allowed, then the only course left for 
the Chair is not to allow the hon. 
Miolmber to read the statement. 
Mr. Speaker: The hon. Member hal 
not been following the discussion 
closely. ~  hon. Shri V.' P. Nayar 
has sent me a letter wherein he ha!! 
pointed out these mistakes and correc-
tions. Now, on that letter, he hal! 
made some observations. . I had merely 
passed it on to the hon. Minister. So, 
the substance of the points that have 
been raised are within our knowledge. 
But in addition, he has included 
certain observations which, according 
to me, need not be allowed, as this 
is not a second speech. Information 
about the points to be raised by him 
has been given to the Finance Minis-
ter. I have also got that informa-
tion. I wanted his statement to be 
strictly confined to the points that arc 
raised, the correction and the other 
statement. But, in addition to that 
he is making a statement. He a~ 
already done so. Thus, it is nothing 
new. He is elaborating his statement 
by way of observations. Let him con-
clude now. 
Shri P. R. Patel: I suggest that his 
observations may not go to the press. 

Shrimati Renu Chakravartty: Why 
not? 
Shri V. p. Nayar: The second point 
on which the Finance Minister contra-
dicted me is in respect of the loans 
from the U.S. Export-Import Bank. 
I had pointed out that these credits. 
were also restrictive, from the point 
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at. view of the area of purchases, pre-
venting us from resorting to the 
cheapest sources for such purchases. 
In his reply the Finance Minister 
observed: 

"As!. regards the credits that are 
given by the Eximbank, they have 
been available so far for being 
utilised through global tenders for 
making the most economical 
purchases. " 

Article I of the credit agreement bet-
ween the Eximbank and India readll 
thus: 

"Amount and purpose of Credit 
Eximbank hereby establishes in 
favour of India a line of credit 
of not exceeding One Hun-
dred Fifty Million Dollars 
($150,000,000) against which the 
Eximbank, acting independently 
or through one or more United 
States commercial banks, will 
make advances from time to time, 
lIubject to the terms and condi-
tions hereinafter sct forth to 
assist in financing the acquisition 
in the Unitp.d States and expor-
tation to India of capital equip-
ment required in connection with 
the programme of economic deve-
lopment in Indin." 

The Finance Ministry's own publi-
cation "External Assistance" at page 
13 of the 1959 edition says: 

Ch. Ranbir Singh: Is he correcting 
a atatement? 

Dr. Ram Subhag Singh: What pre-
eedents are we going to have in this 
House? Now he is making a state-
ment .... 

Shri Tyagl (Debra Dun): On a point 
Of order. 

8hri V. P. Nayar: I know this is 
quite unpalatable to you all. 

8bri Tyagl: Sir, I want you to hear 
Illy point of order. 
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Mr. Speaker: Let us hear the point 
of order. 

Shri Tyagl: A correction to a tate~ 

ment should be worded like this: 

"in the place of these words the 
following words shall be sub-. 
stituted." 

A correction cannot be a full-fledged 
statement. If you are pleased to per-
mit him this time to make a state-
ment, I would submit that it would 
form part of a convention in the 
House for the future and if these 
conventions are later on followed. the 
work in the House will become 
impossible. 

Mr. Speaker: That is all right. The 
hon. Member must only say "this is 
the statement, this is the correction 
'Vide so and so". 

Shri V. P. Nayar: I am only follow-
ing your direction. The Finance 
Minister .... 

Ch. Ranbir Singh: Can he makp. /I 

statement? 

Shri V. P. Nayar: I am only giving 
facts. 

Shri Tyagi: Sir, if you permit state-
ments to be made like this, if you 
permit some hon. Members to make 
statements like this then political 
parties will come with full-fledged 
thesis and will put them before the 
House. (Interruptions). They should 
not be allowed to make speeches here. 
(Interruptions) . 

Mr. Speaker: Order, order. Let him 
continue. 

Shri V. P. 'Nayar: The Finance 
Ministry's publication "External 
Assistance" 1959 edition, at page 13, 
says: ..... . 

Mr. Speaker: What is the point?" 
What is the correction? I have not 
been able to follow. 
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Shri V. p. Nayar: I have already 
atated the points. If my speech is 
broken like this, I am not at fault. 

Mr. Speaker: Let him say ''This is 
what I said. The hon. Minister 
·corrected it. This is the truth. Look 
into this". 

Shri V. P. Nayar: I have already 
atBted that the Finance Minister had 
informed the House that the Exim-
bank credits have no fetters in regard 
to their areas of purchase. 

Shri Morarji Desai: How could I 
~ er say that? 

8hri V. P. Nayar: I am quoting 
certain authority from Government's 
publication, and I have extracted only 
that much portion of the sentence 
which is absolutely necessary to prove 
my case. 

8hri Tyagi: This is not a subject 
before the House. 

Shri V. p. Nayar: The publication 
says that the credit .... 

Shri Kamalnayan BajaJ (Wardha): 
By a second speech he is wasting the 
time of the House. It should not be 
allowed. 

Shrimati Renu Chakravartty: Where 
ie the wasting of the time of the 
House? Some wrong statements were 
made here and he is now attempting 
to correct them. 

8hrl V. P. Nayar: Those who do 
Dot want to hear can go to the Central 
Hall. The publication says: 

''The credit is available for pro-
curement in the United States, of 
capital equipment, machinery and 
related services ...... 

J am not reading it. Then the annual 
report of the Eximbank also clearly 
indicates-I do not want to quote 
because of your ruling-that the 
Export Import Bank credit can be 
utilized only for purchases within the 
1Jnited States (page 28). 
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Shri Morarjl DesaI: That is so. 

Shri V. P. Nayar: While this i. the 
fact, the Finance Minister chose to 
contradict me by placing certain other 
matters before the House which are 
not relevant and which are not based 
on facts. 

The third important point on whit'h 
the Finance Minister categorically 
contradicted me by making certain 
points was this. 

Shri Tyagi: It is an answer, no~ Il 
correctioo. 

8hrl V. P. Nayar: This is a contra-
diction of his correction. About the 
submission of certain returns the 
Finance Minister stated that the sub-
mission of reportg ruf' POI"mpi -:or.di-
tions in agreements between a lender 
and a borrower. 

Shri Subbiah Ambalam (Rama-
nathapuram): Should there not be a 
time-limit for the speech? 

Shri V. P. Nayar: He then stated,--
this is very important. ... 

The Deputy Minister of Food and 
Agriculture (8hri A. M. Thomas): This 
is a long speech. (Interruptiom). 

8hri V. p. Nayar: Sir, you had given 
me an opportunity to speak. Let me 
finish, I appeal to you. 

8hri MorarJi Desai: There is no 
third point. 

Shri V. P. Nayar: I may be allowed 
to go on without being interrupted 
when I am ~ ea ing something very 
important. I am very much agitated 
over it. 

Dr. Ram Sabbac Singh: Sir, on 
that day you allowed the Defence 
Minister to make a statement which 
was not correct. Today also you are 
allowing something which is againat 
the rules and regulations of this 
House. Kindly pardon me for saying 
80 .. 
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Shrl V. P. Nayar: I know there is 
a procedure and there isll direction 
from the Speaker. 

Mr. Speaker: I think there is nq 
third point in his letter. 

Shrl V. P. Nayar: There il. 

Shrl Morarji Desai: There are only 
two points. 

Shri V. P. lNayar: I have not merely 
stated three points but several other 
points. 

Mr. Speaker: Let the hon. Member 
!top here. 

Shrl V. p. Nayar: On this point the 
hon. Finance Minister stated that India 
was called upon to submit only 
reports which India considered reason-
able. 

Shrl Tyagi: Sir, again I have to 
raise a point of order. He can correct 
his own statement, but not the !tate-
ment of the Finance Minister. 

Shrimati ReDU Charkravartty: Why 
not? 

Shrl Tyagi: The hon. Member can 
give an answer or correct his own 
statement. He cannot correct another 
hon. Member's or Minister's state-
ment. He ran correct only hi! own 
personal statement. 

Mr. Speaker: I agree. Let us under-
~tan  this very clearly. (Interrup-
tions). Order, order. I am really 
sorry that hon. Members are standing 
'on their seats like this and speaking 
simultaneously. The position is this. 
If an hon. Member makes a statement, 
if it is pointed out to him that hiB 
statement i~ wrong. he corrects it. 
Or, it he thinks his statement is 
right and it has been contradicted by 
another hon. Member, by himself he 
makes a statement. That may be 
ri~ t or wrong and no hon. Member 
takes exception to it. Or. in connec-
tion with the statement made by the 
()ther hon. Member, this hon. Member 
makes a Rtatement and another hon. 

319 (Ai) LSD-4. 
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Member contradich it. The hOD. 
Member who thinks that his statement 
u; right is entitled to submit ''my 
statement is right". But, if those 
points that. were raised by Shri Nayar 
had not been contradicted by the 
hon. Minister, I would not have allow-
ed him an opportunity to get up. 
Each hon. Member can make a right 
or wrong statement, and it is on 
record. But when it is contradicted 
by another hon. Member, it is open 
to this hon. Member to state "this is· 
what I said. These are the points 
which have to be taken into account". 
No further speech is necessary. This 
is what he is doing now. Hon. Mem-
bers need not interrupt him. He ill 
coming to the end ot the statement. 
Shrl Tyagi: I bow to your ruling. 
Of course, you are the best judge ot 
the procedure of the House. But, in 
that case, if it becomes a precedent, 
we can drag back old discussions and 
again start controversies which are 
otherwise closed. 

Shrimatl Rena Chakravartty: The 
hon. Member says that it will become 
a precedent. There are precedents 
already. When i ~ ion on the 
Chinakuri mine disaster took place, 
the Government objected to several 
points I had made in the speech and 
you asked me to produce documents 
and I had to prove my points were 
correct. If I could not do so, you 
would have permitted the correction. 

SbJi V. p. Nayar: I may also state 
that not merely did I send a letter to 
the hon. Finance Minister but I had 
a talk with him on the telephone 
when he said that all my points were 
wrong. That is why .... 

Mr. Speaker: That is all right. 

SbJi V. P. Nayar: As I submitted, 
it is not India which has to decide the 
reasonableness or otherwise of the 
agreement. The third point ... ! •. 

Shri Morarji Desai: The third point 
cannot come in now, because it ill 
not mentioned in the letter. 
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Shrl V. P. Nayar: You please read 
the letter. . 

Shrl Morarji Desai: I have read the 
letter. It is here before me. Any-
body can read it. I ~  prepared to 
read it. 

8hri V. p. Nayar: Comine to the 
point. 

Shri Morarji Desai: There is no· 
third point at all. 

Shrl V. P. NaJar: It is there. It i~ 
an important point. Besid£'s. there 
are many other points. 

Mr. Speaker: He must now resume 
his seat. 

Shri V. P. Nayar: Let me finish at 
least this point. 

Mr. Speaker: I &m not going to 
allow. 

Shri V. P. Nayar: I am (;'ntitled to 
have my say in this. 

Mr. Speaker: No. no. (Interrup-
tions). 

Shri V. P: Nayar: What is this? 
Am I offending you? 

Mr. Speaker: Order, order. He is 
not offending me. 

Shri V. P. NaJar: Then what i~ 

this? 

Mr. Speaker: With respect to one 
matter, of course, he has drawn point-
ed attention. Several other hon. 
Members may feel that several other 
matters are bad. But nobody can 
answer several other matters and no-
body C'Bn spring a surprise upon the 
other saying "I included several other 
matters in it and this is also one of 
those several other matters". What-
ever points he specifically raised, 
about them I have allowed him to 
make a statement. I will now hear 

General 018-
eussion on 
Budget 
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the han. Minister. With respect to 
the seveml other matters, they will 
be as vague as he has written in his 
letter and they do not call for an 
answer ...... (Interruption). 

Shri V. P. NaJar: You cannot say 
that my letter was vague. It was 
definite. . . . .. (Interruption). 

Mr. Speaker: No ....... (Interrup, 
tion). I am not allowing the several 
other matters .... (Interruption). 

Shri V. P. Nayar: No. As you knoW' 
in an app£'al memorandum .. j •••••• 

Mr. Speaker: Will he resume hill 
seat? ...... (Interruption). The hone 
Member has gone on ..... . 

Shri V. p. Nayar: I am reading this 
point. 

Mr. Speaker: I am not going to 
allow several other matters. 

Shri V. P. Nayar: You may kindly 
refre"h your memory. It is there. I 
have said that. 

Shri Morarji Desai: It is not there. 
I will read out what the han. Member 
has said there. 

"11' necessary, I shall give you 
more proof to show that in 
making that statement, the 
Finance Minister's object was to 
score only a debating point." 

It was only a question of more proof. 
There are only two points .... (Inte1"-
ruption). There is no third point. 

Shrl H. N. MukerJee: My feeling 
is that what the House is interested 
in is to find the truth of the matter. 
The han. Member here seems to 
aUege that the han. Finance Minister 
has misled the House by placing 
before the House eertain statements 
which are not quite correct. He is 
quite entitled in that case to give you 
an opportunity first of all to find out 
whether he' has a plausible case to 
show that the han. Finance Minister 
made an inaccurate statement and 
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t ~n to ~t tram t ~ han. Finance 
ini t~r o ~ kind of a response to 

~ t allegation. I am interested in 
artding out. the truth and I do not 
i ~ the i ~a or having to i t~n to a 
serious matter in the midst perhap!! 
of unavoidable int~rr tion  I there-
fore submit to you that perhaps it i!'> 
better that a i e g~  statement 
:iving the particulars regarding the 
alleged inaccuracies is allowed to be 
made, the hon. Finance Minister i!l 
:iven a ropy of the allegationsl state-
ment and he is also permitted to make 
a statement in reply w that the Home 
can make up its mind in regard to 
the matter. If that i, not done, we 
are left in a v,'ry ag ~ state of mind 
and it should not be a~ o e  to 
continul'. 

Shri a~ rose. __ 

Mr. Speaker: Order, order. Shri 
Tyagi is irrepressible. I am ~orr  to 
say that. H!' has stated his point. 
Now let me proc('cd. What I say i~ 

this. I have allowed sufficient time 
to Shri Nayar regarding the !'>pecific 
poil1l:; that have been raised by him 
in his If'tter. So far ns the other 
points ar", concerned--he may have 
luany other points also-they do not 
fall undfir the subject matter of t i~ 

eorrection. Therefore that is enough. 

So far ~  the g!'neral o ~~r atien 

JI18.de by Shri H. N. M:..:kerjee, namely, 
~at this has to be debated upon ill 
concerned, vaguely how can we do 
~at  I have allowed everything that 
llas to be said. Instead of putting It 
eff till tomorrow. The han. e ~r 

lI.M now to conclude. The hon. 
Minister. 

Shri V. p. NaJar: May I read the 
article of the agreement! 

Mr. Speaker: Not necessary ..... . 
(Interruption) . 

Shri V. P. Nayar: I want to r~a  

.nly the article of the agreement, 
aothing else .... (1ntef"ruption). 

Mr. Speaker: That is nOi necell-
_ry .... (Interruption). 

General Di!-
cusnon. on 
Budget 
(General) 

SlI.ri V. P. Nayar: It is absolutely 
necessary .... (Interruption). I have 
mnde an allegation. It is for me to 
prove, otherwise I will go challenged. 
The article of the agreement reads 
thus: 

Mr. Speaker: He refers to the 
article of the agreement. Is it not? 

Shri V. P. iNayar: Article 8 of the 
agreement which the House must 
know because it is a very serious 
matter .... (Interruption). There are 
not cough copies in the House. 

Mr. Speaker: I will ask him to read 
uticle 8 of the agreement. 

Shri V. p. NaJar: Let him read 
artic Ie 7 of the agreement ..... . 

Shri a~  Under what r ~ is this 
procedure allowed? I want to know 
that. What is the rule under which 
this procedure is being permitted? 

Sbri Morarji Desai: Now, this is 
the reply io that. ..... (Interruption). 

Shri V. P. NaJar: I shall ~i e the 
rule. You will kindly refer to page 59 
of the Directions by the ea ~  

With the reading of the agreement I 
want to close. I hope you will permit 
me t.o read it. • 

Hr. Speaker: No, no. He will refer 
to clau!le 7 of the agreement. 

~ tri V. P. NaJar: Which agree-
ment? There sre many agre~ ent  

1Ir. Speaker: Tllat is all riJtht. 

Shri Mora.rJi Desai: I know. What-
eVeT he !ays I am ioing to re-ad out 
aer.. 

Shri V. P. Nayar: Why do you not 
permit me! 

IIr. Speaker: I am really surprised 
at t ~  An hon. Member is not en-
*itled to quote ... hole books. 

Shri V. P. NaJar: No. 
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,Mr. Speaker: What is this kind of 
~~e re abf'ut? He can make a re-
ference and sa, that such and such a 
tl;l.ing is there. If there is any chall·· 
ep.ge about it, it will be done He 
will refer to it. I have allowed the 
hoo. Member so much of indulgence. 
He goes on reading books after books. 
1 cannot allow this. Now, the hon. 
Minister. 

Shri MorarJi'Desai: Shri V. P. 
Nayar has made two alle2ations: 

0) I have indicated that Code 
99 of the ICA, ~ogra i  Code 
defines the area as "worldwide", 
whereas the Communist countries 
like the USSR the whole of Eas-
tern European countries, the peo-
ple's RepUblic of China and ~ ia 

as a participating country are also 
excluded. 

That is the first allegation. The 
ftCond allegation is: 

According to the reported ver_ 
trion of my speech the Exim Bank 
f'I'edit appears to have been des-
cribed also as available for global 
tenders though the agreement 
sif!Iled between the President uf 
India and the Export-Import 
Rank on thP. 12th June, HI58 
~ e i i a  indicates that the loan 
was tor acquisition of ('apital 
equil>ment in the United States. 

These are the two allegations which 
Shri V. P. Nayar has made. 

·8bri V. P. N."ar: I have made many 
more later on. 

Sbri MorarJi Desai: He can make a 
thousand if hp. likes. That does not 
matter to MP.. 

As rejfards the first allegation, I 
.tlould like to reiterate that Code 9i 
of the Geographic Code Book of US 
Government. does describe the area as 
"worldwide". Shri Nayar accepts it 
but also refers to the explanation 
printed under the description in the 
Code Book. 1n actual practicC!, how-

ters Reply to 
cussion on 
Budget 
(General) 

eveT, Government ot India do not 
usually receive bids against any glo-
bal tenders from Communist coun-
tries where competitive bidding is not 
possible. Moreover, these foreiga 
loans I'lrC' meant for meeting ioreig. 
exchange component ot foreiJ;Jn pur-
chases and there is no Quest.iun of 
Government of India makin!! these 

r a ~  in India. er~ ore  in sa 
far as the utilisation of these loans 
was concerned. from the point of view 
of Government of India's opel·ation, 
the t eoreti~a  limitation imooscd in 
the explapation to which Shri Nayar 
has now referred was not material. It 
should be remembered that I was 
replying to the general discussion on 
the budget and was tr in~ to cover as 
far as possible ,the different points rais-
ed by different hon. Member:> er~  

I was hard pressed for time. I was, 
therefore, necessarily referring to only 
the most mat.erial points raised by the 
different hon. Member:;. 

As regards the second allei"ation, it 
is regretted that my reply as report-
ed in the uncorrected version of t ~ 

debates contains a verbal mistake 
which should have been corrected 
earlier. The correct version should 
be: 

"As reJ?:ards American loan" artd 
credit exceot that ¢ven by Exim 
Bank they have been available so 
far for being utilised through glo-
hal tenders tor a in~ the mas t 
economical purchases." 

Shri V. P. Nayar: The printed de-
bate also does not have that correc-
tion ...... (Interruption). 

Mr. Speaker: Very well: he cor-
rects that now .... (Interruption). 

Shri Morarji Desai: There can bp. 
no question of mV ever savin$l that 
Exim Bank is available for an ythin r 
outside USA .... (Interruption). 

Shrl Nagl Reddy-: You said that. 
Please read it .... (Interruption). 



1357 Statement re: VAISAKHA II, 1882 (SAfCA) Finance Minis-I3S16 
tet"s Repl1l to 

8hri Morarji Desai: If it 8l)peST'!l 
1Ihere, I have said that it is a mis-
take. 

Shri V. P. Nayar: It was about two 
weeks ago. Why did he not cor-
rect it? (Interruption). 

Mr. Speaker: I am really surprised 
at this. Hon. Members are abusing 
this privilege of bringing to the notice 
at the House some mistakes. The hofl. 
Member has pointed out those mill-
takes. I have given an opportunity 
to the hon. Minister. He says that 
he made a mistake. What more does 
he want? (Interruption). 

Shri Morarjl Desai: I did not make 
a mistake .... (Interruption). 

Mr. Speaker: That is very wroni. 
Hon. Members must keep quiet .... 
(Interruption) . 

Shri Nap Reddy: He only said that 
there was a small, slight chanJ{e. It 
is the biggest that he has made ..... . 
(Interruption) . 

Mr. Speaker: Hon. Members may 
have their own notions about what 
is big and what is small. So far as 
the mistake is concerned, the hOll. 
Minister says that it is a i ta ~ .... 
(Interruption) . 

Shri V. p. Nayar: In answering a 
debate ...... (Interruption). 

Mr. Speaker: I am not Sloin, to 
allow any interruption. 

Shri V. P. Nayar: In answering a 
debate, is it not rthe context that is 
material? If he had said yes or nO, 
it makes no difference .... (InternLp-
tion). 

ShrIl MQ.ftl'J1 DesaI: I have already 
stated that it is regretted that the 
reply was not corrected earlier. Re-
ally speaking, there was no mistake 
made by me in the House because I 
eould never in my dream say at any 
time that Exim Bank is allowed out-
side. That hes a specific purpose. I 
have even said in this House that 

General Dis-
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Exim Bank has been created in order 
to increase the exports from AmericL 
That also is a statement that I have 
made in the House. How could I 
have otherwise said then? But it 
appea'1"ed in the report like that and 
it is regretted, as I said, that I did not 
correct it earlier. That is all that I 
am saying .... (InternLption). 

Then, the Government of United 
States of America established the 
Exim Bank about 25 years ago to 
finance the export of material and 
equipment produced or manufactured 
in the United States.. This fact hal 
been clarified to Parliament more 
than once already. 

~ Nap Reddy: By whom? 

Shri Morarji DftIai: By me and by 
others too. 

Shri Nagi Reddy: ...... (Intern.Lp-
tian) . 

8hri Morarji Desai: I am sayint 
here ...... (Interruption). 

Mr. Speaker: Order, order. He hal 
pointed out some mistake. 

8hri Morarji Desai: The agreement 
signed with the Exim Bank On the 
12th June, 1958, was placed in Parlia-
ment. The reply to supplementaries to 
Starred Question No. 256 answered on 
the 10th August, 1959 may also be re-
ferred to. It was clarified by the hon. 
Deputy Minister of Finance that the 
Exim Bank credit "is only for utihsa-
tion in the USA. This differs from 
other credits like IDLF and otht:!'S 
which can be used anywhere in the 
world". It has also been clarified in 
the Explanatory Memorandum on the 
budget for 1960-61 which I lltid bef.)re 
Parliament on the 29th Februarv, 1960 
at page 158, item V, that the Exim 
Bank credit is available for procure-
ment in the United States of ('apital 
equipment. There' can, therefore, be 
no question of suppressing lids •• 
alleged by Shri V. P. Nayar. 

Shrl B. N. Jlakerjee: SIr, may I 
uk one little thing? It appears that 
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the hon. Minister made a ml.tak. 
whi:h ::;omehow, by some ki:lrt u! ~

iasion, was not even t'Orrected wnen 
the uncorrected reports were printed. 
We are all happy tha.t the proceed-
ings fire printed pretty promptly. 
If' speeches of the Ministers which 
are rather important o n~nt i 

which can be referred to later only 
with reference to a particular volume 
in question, contain errors, it is rather 
a bad thinJ1;. Sir, I would like you .1: 
direct that at least thP. Ministers, 
however busy they might be, :.hould 
correct their speeches, or get them 
corrected by their Secretari('s. 

Shri Morarji Desai: The Ministers 
do correct them and thpy must cnf-
~t thp.m. But if the Ministers somt-
times make a lapse, then my hon. 
fI;i.ends get a chance to go at them. 
They should be happy. (InteTrup-
tions) . 

Mr. Speaker: To err is human. All 
hon. Members also can do so. What 
I would like to urge upon all hon. 
Members in this case is, wherever 
there are mistakes made it is good to 
point them out if they are serious ml!"-
takes. Wh('n once those mistake;i are 
pointed out and the hon. Member res-
ponsible for those mistakes says, "I 
have committed a mistake", then 
that is the end of it. There is no 
meaning in goin&, on pursuina thi3 
matter as if this is a kind of inquisi-
tion. It is unnecessary. 1 am allow-
ing a fair chance of mistakes to be 
corrected. If' the hon. Minlater h.d 
already corrected it, there would have 
been no chance for Shri Nayar to raise 
thi3 here. 

12.D hN. 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS) , 1957 -58-contd. 

Mr. Speaker: The House will now 
take up further discussion and votl.nc 
on the Demands for Excess Granta· 
in respect of the Budl(M (&nwaYI) 
for 1ge7-DI. 

Out elf one hom. f5 minutes nave 
alri':ld\" bppT) ~ n  Only 15 minutes 
are left. Shri Ram ltrishan Gupt. 
may cuntinue his speech. He is not 
present herp. Shri C. K. Bhattacharya. 
After him I will call Shri Warior. 

Shri C. It. Bhattacbar1a (Wes' 
Dinajpur): Mr. Speaker, Sir, I am glad 
that you have kindly /liven me an 
opportunity to speak on Demands for 
Excess Grants (Railways) for 1957-
58. While speaking on the Railway 
Budget for 1957-58 I had occasion t. 
draw the-attention of the House aa 
well 3S of thE' hon. Hinistpr to a long-
standing grievance of my constitucm:1, 
that is, West Dinajpur. I am sorry 
to say uptillnow nothing has been 
done to remove that gril"vance thoulh 
in the meantime I have repeatedly re-
quested the hon. Minister to be kind to 
my constituency and get that griev-
ance removed. Even now there is • 
way open to the hon. Minister to get 
that grievance removed and I request 
him to take steps in the matter as t ~ 

as possible. The district West Dinaj-
pur, B9 the name indicates, suffers 
from the result of the partition of 
BenJ!al. Aloni" with the partition of 
the State, the district itself was 
partitioned. The railway line through 
this district went to the share of 
Pakistan. So, this district has been 
)eft without any railway commwli-
cation and without any easy convey-
ance to Calcutta or to other parts of 
the State uptill nOw. The people 
have been agitating for long to have 
some railway communication lor giv-
ing them to an easy access to the city 
of Calcutta as well as to other paru 
of the State. But uptlllnow ~t hu 
not been done. 

Sir, in order to prove the i t ti~ 

experienced by the people of this dis-
trict, I may cite my own example. 
Parliament rivee me a Railway paSl 
but for the purpose of going to my 
own constituencytbat Railwa,v pa9I 

is absolutely uselea. It ill euler to!' 
me to come to Delhi:from CalCUJtta 
than to 10 to the headquarters of my 
own constituency. It takes • hours 




